CENTRAL ROMINISTRATIVE TRIBUNAL
PRINCIRAL- BENCH, NEW DELHI

0.4.No. 1989/90

New Qelhi, This the 11th Day of Octobaer 1994

Hon'ble Shri Justice S.C.Mathur, Chairman

Hon'bls Shri P.T.Thinggangggam,ﬁembar(g)

Shri Suresh Kumar s/o Shri Krishan Lal
aged 39 years, Ex Khalasi

Shed T lukabad, New Le®lni.
Loco ® vay ’ v IS ..Qpplicant

By Shri A Kalia, proxy counsel for
Shri R L Sethi, Advocate

Ver gsus

1. Union of India tnrough
The Divisional Railway Manager
Northern Railway
Delhi Division
Neu Delhi,.

2, The Divisional ﬂechanicai Enginesr
Northern Railway . .Respondents

By None
O R 0OE R{Oral)

Hon'ble Shri Justice S.C.Qathur, Chairman

1.  The applicant ssesks extension of the benefit

of the. Tribunal's judgement datesd 19,9.89 rendered

in Tranefer Application No.302/86 <-Shri Ramdhari
Singh Vs Union §f India and otsars Annexure A1, te him,
2, The applicant was appeintsd as Fitter in '
the respondent department. He and Shri Ramdhari
Singh who wasg also apéointed in the same daﬁartmont,

were suspended on 3.8.1980. A joint disciplinary

" proceeding. was held against both of them, By

order dated 25,2,1982 both of them ware removed
/an appeal

from service. Shri Ramdhari Singh filed/ which

was rejected by the order dated 20.4.82:g Against

this rejection Shri Ramdhari Singh filead a suit

in the Civil court which was transferred to this

Tribumal and was registered as TA No.302/1986.
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The Tribunal by its ujudgamabt and order dated
19.9.81 held that the Appellate Authority had
passed a non speaking order which was }nvalid.
The Tribunal . Guashed the Appellate Order
and dirscted the Appsllate Authority to pass a
fresh order within three months from the date

of receipt of the Tribunal's crdsr. The

applicant!s plea is that he . is idoqtically p laced

to Shri Ramdhari Singh and therefore the benefit

of order passed in that ﬁasa desarvey to be diverted
to him also. _ |

3. The applicant's iclaim that he is identically

placed with Shri Ramdhari Singh is miscongieved.

While Shri Ramdhari Singh preferred an appeal the

applicant did not prefer.. ° any appeal; instead
he preferred a mercy petition to the President
of India. The mercy petition was rejected and
compunication in that behalf was mads to thne
applicant on 2.12.1983. In the suit fileg

was
by Shri Ramdhari Singh the plﬂah:i?that the

" Appellate Author ity épéuld have paséaa a spsaking

order which iu.. . net'donc. As tihe applicant

in this casas did not file an appeal no dircction

- ean be issuad similar to the one issued in

Shri Ramdhari Singh's case,

4, It is alse to bs noted that the order of

rejection of mercy petition was communicated te
the applicant on 2.12.1983. The instant application
was made in this Tribunal en 28.6.1990. 1In other

werds, the applicant approaohedAthis Iribunal

-after 7 years. Under Secticn 21 ef the Rdmiﬁisttativu

Tribunale Act 19685 the pericd prescribed fo£ :

limitation is ene year, Accordingly the applicétion
is barred by limitaticn,
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5. In visw of the above the epplicaticm lacks
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merit and is tterefore dismissed., There shall be

no order as to costs,

J_E‘:ngi . }bv»«//ékk//

(P.T.Thiruvengeadam) (S.C.fethur)
Member (A ) Chairman
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